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P&J14_ e 20-7-95 (//”fj' Mr.J.Le3arkar and Mr.M.Bhanda for

- . ‘the applicants. -
Abag  odns W Wﬂ‘l—& - Mr,A.K.Choudhury, Add1.C.G.S.C. for
LI W . the"respondents.
NZ?LLj Leave to the applicantsto join in the
o on/bﬁrw~”“}“44LLV single application as prayed in para 6 is gran.
UnnAJJMALA ted, -
wac /W g O.A.is admitted. Issue notice to the

respondents, Mr, AZK.Choudhury Addl.C.G.S.C.
_ has accepted the notice. By consent applicatior
Qh§f7}'75 - is taken up for f&nal order.

The grlevance of the applicantds is
that the respondents have not extended them _
the benefit 'of revised scale of pay in pursu-
ance of the ordeéspassed by President of India
from time to time. All the applicants are
Dgaftsman Grade III in the department of Survey
of India. It appears that in the light of the .
" recommendations lof the third Central Pay
Commission the pay scales were revised and
the benefit was given notionally from lele73
"and actually frém 1-9-87 under the Office
~ Memoriandum Nb.5(l3)E—III(87) dated 11-9-87,
This circular was issued by the Government of
Indla' Office Mémorandum No. F.6 (59)-E-III/82
dated 13-3-84 was issued’ by the Government
of India where the revised scaleswere made
applicable to tbose draftsmen Gr.II the recruit.
ment qualification previded—tiit were similar
to those prescribed in the case of Drafts-Man
Geade—Hf in c.p'.w D. Ehe—Government—of—Endta

NOE=(=(59) F~FF]

%82_dated—$3-a-F4. That was modified by the
of

fice Memorandum NolB(1)rIC/91 dated 19-10-94
and it was clarified that it was decided that
the benefit mj; be extended ;r‘ezfectlve of
the recruitment qualelcations-tﬁ Government
of India offites. It was however stipulated
that the be:Eflt of revised pay afekgiven

R
o

D

khe with efféct from 13-5-82 notionally ahd
actually fr 1-11-83. €his office memorandum
was forwarded by the Ministry of Science and
Techonology/ to the Survey 'of General of India

7
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and other authoritlés bide letter No.
-12}93 dated 11-11-94 for guidance and
necessary action. The applicants avered
that although they ! jare eligible to be
extended the benefit within the terms of
" the above mentloned memorandums and are
ellglble to get the benefit of revised scale
notlonally from 1-1=73 and actual Y, 1=9-87
" end the reSponants have not extended the
" said benefits, The respondents be directed
"to implement the O.M. dated 11-9487 as well
as Q.M. dated 19-10l94 togatﬁer with O.K
11-9-87. Prima facie it appears that the
benefit would be extendable to the appli=
cants under the lateét memor andum issued
by the Government of |India and subject to
the sldat clearification of minimum period
of service as laid dqwn in the 0.M. dated
'10-)0~94. It is not cleared as to why the
respondents have not taken any decision cone
sistently there-with s0 far it is stated by
the applicants that they have filed the re-
presentationf We are not satisfied that any
particular representation was filed ta
particular date and e'reéresentation however
annexure—as Annexure 6 is referred in the
application where date is mentioned as 28
23-11-86, although MréSarkar now submits that
the correct date of representation is 23-11-94
and 23-11-86 is wrong, We cannot therefore
specifically direct tﬁe respondentsto con51der
a/particular representation.
' In view of the office memoranddm mentio~
ned above and as no other controvertial
questlon arises we think iﬁ»ﬁs proper ﬁep—%he
Eeﬂaet the ends of justice we direct the -
n-eerp-andaats——aa&—conce{rned authorities of the
respondents 1 to 3 té apply their mind to the
grievance§=of the applicants and take a
decision if it is not so far taken as to
whether the benefit ff the revised pay scales
should be extended to the applicants,ff the
authorltles S&tlele that the applicants
are ellglble to get/the benefit the respondents

bos

i contd/-



0.A. 135/95

to implement the
decision at the earliest. .

_ ‘In the evené of the respondents
finding that any of the applicants are not
eligible to exten dthe benefit of revised
pay scale aaé that decision shall be commy-
nicated to the appllicant individually by
th; respondents.
pez In the event of| the applicantibein”

‘ inf ormed “that thev& nefit ;annot be exten-

' ded to him, The/\applicant[ will be at ikkx-
liberty to approach|the Tribunal if so
advised for appropriate relief. The respon=
dents are directed to takestheir decision
as far as.practicable within a period of
three months from the date of receipt of
the order. The apSiic is disposed of
'accordingly. No order as to costs,

(MWWMWW V%M
w mw ; ' 1Ce alrman

im 05"/7) 98 | Member
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ST - 0.A.135/95

A

20-7-95 | Mr.M.Chanda for the applicant,
. ' Mr .A.K.Choudhury, Addl.C.G.S.C. for the
respondents., . Y
. kwwuzct/¢vkaLanuvaA.J%ﬁ76nv¥”4‘4J&9M44“”@““b
L haarowg - Arguments of both the counsel are heard and
concluded. Order pronounced. Application is disposed
of, No order as to costs, »

Vice=Chaiman

m | | ' Membez




Tulsiram Sarma

Y

" CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH ::: GUUAHATI-S,

0,A; NO. 135/95

! T'nAo‘ ND- . ,

DATE OF DECIsIon 20-7-95

(PETITIONER(S)

Mr.J.L.Sarkar with Mr.M.Chanda

pros

ADVOCATE FOR THE

Union of India & Ors.

PETITIONER (S)

YERSUS

" 'RESPONDENT (8)

ADVOCATE FOR THE

Mr.A.K.Choudhury, Addl.C.G.5.C.

RESPONDENT (S)

THE Hon'BLe JUSTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN

T

ye Hon'BLE SHRI G-L:SANGLYINE. MEMBER (ADMN) * r

.

Whether Reporters of local papers may be allowed to 7/47
sce the Judgment ? . | o ‘
To be referred to the Reporter or not ?

IUhether their Lordships wish to see the fair copy of - /ﬂﬂ

the judgment ? =

Whet her the Judgment is to be'circdlated to the other
Benches 7 .

Judgment‘deliuered,by Hoh‘ble VICE%CHAIRMAN
. ' ‘F ‘ ‘ ‘ - !

|
i
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R The grievance of the applicants is that the

CENTRAL ADMINISTRATIVE TRIBJUNAL
GUWAHATI BENCH y

Original Application No.135/95
Date of Order: This the 20th Day of July 1995.

JUSTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN
SHRI G.L.SANGLYINE, MEMBER{ADMN)

1, Shri Tulsiram Sarma & Ors.
Draftsman Gr.II under the Director, Survey of India,
North Eastern Circle, Shillong. .

By Advocate Mr.J.L.Sarkar and Mr.M.Cheda .

. =\/5 =

L. The Secretary to the Govt. of India,
Ministry of Scmence & Techonology ‘
New Delhi, L

2, The Surveyor General,
Survey of India, Block B Hathlbarkala Estate.
Dehradun=24800L . ,

'3, The Director,

Survey of India
North Eastern Circle.

By Advocate Mr.A.K.Choudhury, Addl.C.G.S.C.

QRDER.
‘ CHAUDHARI J(VC)
: l.. Leave to the applicants to join in the single

~

application as prayed in para 6 is granted.
2, ' 0.A. is admitted.-Issue notice to the respondents.
Mr.A.K. Choudhury Addl.GC. G.S.C. has accepted the notice., By

consent application is taken up for final order.

-

respondents have not extended them the benefit of revised |

scale of.pa9 in pursuance of the orders passed-by President

 of India from time to time. All the applicants ate Drafts=

man Grade II in the department of Survey of India. It appears
that in the light of the recommendations of the third Central
Pay'COmmission the pay scales were revised and the benefit
was given‘notionally ffom 1-1-73 and actually from 1-9-87
under the Office Memorandum No. 5(13)E-II(87) dated 11-9-87,

contd/=-
/,/(/
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This circular was issued by thg Government of India,
Office Memorandum Nb.F.6(59)-E-III/82 dated 13-3~84 was
issued by the Government of India where the revised

scales were made applicable to those draftsmen Gr.II
whose recruitment qualification were similar to those
prescribed in the case of Draftsmén in C.P.W.D. That was
-modified by the office Memor andum No.13(1)=IC/91 dated
19-10-94 and it was clarified that it was decided that

the bené{it may be extended ir:gspective of the recruit=
ment qualification in all Goverﬁment of India offices.

It was however stipulated that the benefit of revised pay
;calesvbe giyen.wittkgffect from 13-5-82 notionally

and actually from l-}l-BBTfBisfoffice memorandum was

- forwarded by the Ministry.of Science and Techinology to
the Surveyq; Géneral of India and other authorities vide
letter No,1=12£93 dated 11-11-94 for guidance and necessary
aétion, The applicénts aver that although they are
eligible to be extended the benefit within the terms of

the above mentioned memoranda and are eligible to get

the benefit of revised scale notionally from l-1-73 and
actually from 1=9=-87 the résbondents have not e#tended
the said benefits and therefore the réspondents be
directed to implement the O.M. dated 11-9-87 as well as
0.M. nggei@ 19-10%94 % with O.M. dated 11-9-87,
Prima facie itl ‘ép'p:.afs that the benefit would be extenda=-
ble to the applicants under the latest memorandum issued |
by theGovernment éf India and subject to the 2323¥§¥2235“L
tien of minimum peiiﬁgqeibzﬁaiizglas laid down in the

0.M. dated 19-10-94, It is not clear as to why the respon-
dents have not taken any decision consistently therewith

so far as it is stated by the applicants that they have

filed representations, We are not satisfied that any

c /-
. j&¢4¢3” ontd



3m ’ . _ \?

particular répresenfation was filed @n a particular_datelr
and A representation kewewer Annexure 6 is referred(:i;l
the application where date is mentioned as 23-11-86,
although Mr.Sarkar now submits that the correct date of
representation is 23-11-94 and 23+11-86 is wrong. We
cannot therefore specifically direct the respondents to
consider any particular representation.
4, In view of theoffice memorandam: mentioned above
and as no other controversial.duestion arises we think

‘v vy
it prope;ﬂto secure the ends of justice to direct the
concerned authorities of the respondents 1 to 3 to apply
their mind to the grievance of the applicants and take a
decision if it is not so far téken as to whether the
benefit of the revised pay scales Should be extended to
‘the applicants. If the authorities are satisfied that the
applicants are eligible to get the benefit the respondents
to implement the decision at the earliest.,
5. In the event of the respondents finding that any
of the applicants are not eligible to be extenqed the
benefit‘sf revised pay scale that decisibn shall be communi-
cated to the applicant individually by the respondents.
6.. In the event of the applicants or any of them being
informed that the benéfit cannot be extended to him the
;aid applicanyk will be at liberty to approach the.Tribunal

if so advised for appropriate relief. The respondents are

. directed to take their decision as far as practicable

within a period of three months from the date of receipt of
the order. The 0.A, is disposed of accordingly, No order

as to gosts.,

(G.L.SANGLYI

MEMBER { ADMN) (M.G.CHAUDHARI)

~ VICE-CHAIRMAN
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1.

Particulars of the Applicants.

-

1. shri Tulsiram Sharma .

2. shri Satyajit Kﬁmar Dey

3. Sri Taraérasad Kﬁarel

4.\ Shri Srikanta Dasgupta

5. Shri Pradip Kumar Neogi

6.‘ Smti. Nandita Das

7. smti. Mebibora Tiewla

8. iShri K.B.Gufung;

9. ‘smti Pandora Sohkhiét"
10v“ Smﬁl Meries Nareen Laloo :
11: ‘ Shr1 Kajal Kumar Bhattachargee
12, Shri Arun Kumar‘Béidya

13, smti. Joya Adhikari

14, Smtl. Shanti Kumar1 Ghimire
15, Smti Lawmzuaii | -

16,  Smti Rekha Mech

17.  Shri Vilip Kumar Deka

. v
i8. Smti., Mita Dasgupta

19, Smti Subhra Gupta

<204 Shri Debasis Putta

21.  shri Sudip Dutta Chowdhury
22: 'Sﬁfi'Doﬁbéb Sinéh Lartanéh
23.  shri Renjit Sukka Baidya
24: ‘Sﬂri Paabasﬁ'Paul!\

25.  smti. Erboline Majaw

26. "Sméi.‘épifién Kharangi

b b =

4
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-

27,
28,
29,
30,
I
31.
32,

33.

' LI
34,

35,
36,

37,

38,
39,
f0.
41.
42,
43,
da.
45,
46.
47,
a8,
49,
50,
51,

52,

Smti. Everymai Warjri i
Smti. EveiynnorabRyngsai

Smti. Ritikona Majaw .

'Shfi éhaman.éingh Negi
Sﬁri~Mﬁ§taé Ahmed .Swer

'smti. Bertilla Khyllep
‘Sméi'Afunima Dutta

Sméi.éofiéna Kharkongor

Smti Manjula Bhattécharjee

Smti Hildaline Makhie& v

smti TapashiIMishia “
’Shri'éhﬁbéheéhwar Dasg o _ -
1Smti. Amebhé.Roy Choudhury

smti Caroline Lamo ;
‘Smti Fidelis Jyrwa
vSﬂri R:S.Thépa
.Sﬂri S.C.Roy
‘Sﬁri:é.A.Rahman
'Smti é;ﬁ.éohsten
Shri B.Das \
iSmti D.Majaw ‘
SAti R.C.Nongbri

'Sbri A Ménnén'

.Shri M;Mlﬁmloﬁg'

‘Shri E.Lartang

shri Durgesh Purkayastha



53, Km. A Tombi Singha
54, Smti. Santa.GhosH/»‘
55.  Smti R Kharbuki
56.  Shri BiDohkhrut

576 Smti M. Diengdoh .
58, Smti.M.A.Kharbuki
59. Smti, N._kharbteng
60,  Shri K.C. Das.

61e. Smti. S.Nongbsap ‘
62, Smti'ﬁargarita Sayian
63,  Km. B. Marbaniang- -
64, 'Smti.vDipti Kar

65, - Smti Rita Tarafdar
66 Km. Kahta‘Nongkynrih
67, ‘Km._A.Bhatiacharjee
68+ Smti Junu Sarma -
69.  Smti E.L.Nongbri

70. shri Asutosh Das
.71: Shri Jeevan Kumar
72.  smti. H,Lyngdoh

73 Shri T.Lyngdoh

744 ‘ Km, Ritalin Kﬁkhiﬁ
75,  srhi S8.C.Sabdakar

764 Shri T.K.Mondal
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-

77Q Shri LoBoPradhan

76.  shri Shamboo Singh Solanki

( All the applicants are working as Draftsman Cr. II
undér‘the Director, Survey of India, Nerth Eastern
circle, Shillong, under Ministry of Science & Technology,
Govt. of India, New Delhi).

2., . Particulars of the Respondents.

1.,  The Secretary to the Govt. of India
Govt . of Indi a,
Ministry of Science & Technology,

New Delhi.

2. The Surveyor General,

Survey'of India, Block B,Hathibarkala Estate,

DEHRADUN - 248 001

3. - The Director,
Survey of India,
North Eastern Circle,
3. Particulars for which this application is made.

This application has made for implementation of
the.O.A. No. F.5(13)-E.III/87 dt. 11.9.87 and also
. B
‘for implementation of O.M. No. 13(1)=IC/91 dtd. 19.10.94

in respect of the applicants who are serving as Grade II



Draftsman in the department of Survey of India

under Ministry of Science & Technology, Govt. of
India, New Delhi aga also for direction to place
applicants in.the higher revised scale.of %.‘425~700
(revised‘$.1400-2300)»and also for payment of arrears

of monetary benefit in terms of O.M. Dt. 11.9.87.

4, ‘Jurisdiction :

The applicants declare that the subject matter
of the application is within the jurisdiction of this
T ribunal .

Se Limitation :

}

The applicants declare that the application
is within the limitation‘prescribed under Section
21 of the Administrative Tribunals Act, 1985,

6. Facts of the case
. - ‘ . '

6.1 That all thewapplicants are cltizens 6f
India as such they are entitled to all the rights

and privilegés guaranteed”by the Conétitution of
Indié. All the applicants are preséntly serving as
Lraftsman Gr. II under the Dlrector, Survey of India,
N.E. Circle, Shillong in the revised pay scale of
BXXEIXIOXILE s, 1350-2200¢ oyqe N TSP, Y
Waw'-ffc} 1o e jg*,vq.)\?' A7-__Zg_ PP et

Wl fonte g (g R
Anle g }9%:% ,) C ) N— caT {bVLCA;AhML



642 That the applicants initially entered into
the service under the respendent No. 2 and 3 as Topo
trainees Type B (in short T;T.T.B).Draftsmen. The
requisite qua;ification.for the post of T.T.T.B
Draftsmen was initially Metriculation with Mathematics;
which is now amended. The educatlonal qualification

is now requlred Pre-Unlver31ty with mathematics. In
the department of Survey of India T.T.T.B. Draftsmen
required, two years traininé, out of two years one
year.training is imparted in the Circle Office/Regional
. Office and.another one year is required to be imparted
in the Training Institute at Hyéerabad. The pay scale
of the T.T.T.B Draftsmen are %. 260-430 per month

and revised pay scale are Rse 950—1400. After completion
of T.T.T.B Training the applieants are required to
apbear for qualification test and after passing the

' said test they are treated as Draftsman Gr. IV and
used to place in the scale of M. 975«1540 and thereafter
on completion of 3 years service in Draftsman Gr. IV
applicants again appeared theoritical and practical

' tests conducted by the depattment for upgradation to
Draftsman Gr.'III and thereafter on completlon of 2
years of serv1ce as Draftsman Gr. III the applicants
are again required to appear in the theoritical test
and-supervisory level test condncted by the department

for npgradation to the post of Draftsman Gr. II, Be



4
it stated that‘Gr.'III Draftsman in the Survey of

India are placed in the scale of m. 330/480 and

revised pay scale m. 1200-1800 and Gr. II Draftsman

+ + 1 !

are placed in the pay scale of Rs. 425-600 and

*

revised pay scale m. 1350—2200.

663 That the applicants beg to state that in
the Survey of Inala after recommendation of the '
2nd Pay Commission the present applicants were in

the scale of R. 205-280 prior to 1.1.73 and they

were placed in the scale'of Rss 330-560 based on

‘Ol » 4

!the recommendation of the 3rd Bentral Pay Commission.
| Be it stated that the 3rd Central Pay Commission
recommended in para 81 (iil) of Chapter 14 of its
Ireport relating to replacement of scale of R, 330~560 .

to %. 425=-700. However, the Survey of India granted
ot [ T I

for Gr. IIl'Draftsmen scale of Rs, 330-560 following

!"w:.

the recommendation of 3rd Central Pay Commission and

thereafter on completlon of two years of service in

5“’”‘*‘?’*‘“’*
the scale of Rs, 330=560 and en—eueeeee@uizpaseang_oi

; e e el Ov- 1t
depaftmentai—test the Survey of India Draftsmen are

used to be placed in the scale of Rs, 425-600 revised

pay scale éé Rse 1350-2200,and used to be treated as

Draftsman Gr. II in the scale Of Rs. 425-600.

*

6.4 That the-applicants beg to state that
in the Survey of India Draftsman in the initial
grade are known as T.T.T.B Draftsman i.e. call

initial Gr. having the scale of R, 260=-430 and after

A



completion of 5 years\df service in the pay scale of
Rs. 260-430 (including two years of training) the
Draftsmen are used to be upgraded in the cadre of

Gr. III Draftsmen, in the scale of Bs. 3304%5;{§nd
treated them as Draftsmen Gr. III. Thereafter again
on completion of 2 years of service in the cadre of
Gr. III Draftsmen tﬁey are used to be upgraded to the
post of Draftsmen Gr. II in the pay scale of R, 425-600
revised pay scale of ks IBSO-ZQQO and -thereafter next
.promotion in the cadre of bivision {Division I)
Draftsmen used to be considered on the basis of All
India combined seniority list of Draftsmen Gr. II.
Therefore there is hardly any éﬁance for all the Gr.
11, Drafts&an for promotioh to the Divisiﬁn I post

~ of Drattsman in the department of Survey of India. as
a result the scope of Promotion/upgradation is very

limited for the Draftsmen working in the Survey of

India under the Ministry of Science and Technology.

645 That all the-Govt. of India offices the
prescribed qualification for recruitment of Draftsmen

are not similar and pay scale also not similar.

L 4

6.6 That the Draftsmen of All Central Govt.
offices who were in the scale of R, 330-560 follo@ing
the recommendation of 3rd Central Pay Commission
agitated for a long time for higher pay scale of
Rse 425~700 through their staff representatives in the

National Council of Joint Consultative Machinery.
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Therefore the 3rd Central Pay Commission‘of Govt.

of India had recommended for replacement of scales

Of B, 330560 to R, 425-700. This recommendation

was net initially accepted by the Govt. of India and
the matﬁer went up to the Hon'ble Supreme Court and
was the subject matter in Civil Appeal No. 3121/81

in the Honfble‘Supreme Couft‘for higher pay scale

of é. 425=700 for the Draftsmen which was in the
_scale of B. 330-560. The Hon'ble Supreme Court
delivered the judgemenﬁ and order in the aforesaid
Civil Appeal on 1.5.1985, accepted the Appeal and
allowed the replacement pay scale of Rs, 425-700 to
 those draftsmen who were previously being given the
scale of Rs. 330-560 on tne basis of the recommendation
of the Pay Commission. Tnereafter the Ministry of
Finance vide Office Memorandum No. F.5(13)=E.II1I/87
dtd. 11.9.87 extended the benefit of the judgement

of the'Hdn‘ble Supreme Court (P. Sabita and Ors. Vs.
Union of India) to the simllarly placed Draftsmen in
other Ministry/Department of Govt., of India. The
benefit was glven notionally from 1 1.73 and actually
from 1.9.87 only to those Draftsmen who were in the
paylecale of Rss 205-280 prior tq 1.1.73‘and were placed
in the pay scale of. Rs, 330-56d on the baeis of the
redommendation of the 35& Central Pay Commission given

the pay scale of Rs. 425-700., The present applicants are

. L2 TN
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totally covered by the Office Memorandum dated )

| 11.9.87 as the Draftsmen of Survey of India prior to
1.1.73 were piqced.in the pay scale of Rs, 330=560 on
‘the basis of the 3rd Central Pay Commissione. Therefore
the aforesaid Office Memorandum dated 11.9.,87 is
clearl§ applicable to the present applicants. The
Surveyor General of India vide his letter dated

13.11.87 endorsed the said Office Memorandum dated °
11.9.87 to all the concerned Directorate of the Survey
of India for information guidance and necessary action.
The present applicants thereafter expected that they

. would be given the higher pay écale of BRs, 425=700
following the Office Memorandum dated 11.9.87 but
the Administration of the Survey of IEE&E_EEE_EEff XEMEX

remalned 51lent as regards implementation of the

f—— =

Offlce.Memorandum dated 11.9.87. In the Survey of

India although the applicants approached to the

authorities for implementation of the said Office
¢

Memorandum dated 11.9.87 but to no result.

A copy of the O.M. dated 11.9-87 and
letter Of'the Surveyor General dated 13.11.87 are

enclosed herewith and the sameare marked as Annexure

'l,and 2 respéctively. | ’

'

6.7 °  That the present applicants submitted their
represehtations fn the month of November to the

Survey'General, Survey of India, Dehradun through
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proper channel vide representation date 219 "1{"5L\
wherein it is stated that the Office Memorandum dated
11 9. 87 of the Ministry of Finance received under

D '

Surveyorlﬁ General s letter dated 13.11.87 and it is

1 1

further stated that as per the recommendation of the

2nd Central ' Pay Commission the pay scale of Draftsman

Gr., II of Survey of India was R, 205-280 and as per

L | e

the recommendationbof the 3rd Central Pay Commission
was inltlally given as B. 330-560 and keeping in view
of the appeal of the employees worklng as Draftsman

in Survey of India was later on granted Rse 425-600

zto the post of Draftsman Gr. II in the Survey of India,
Therefore thls has resulted disparity in the maximum
because this pay scale 1A all other offices/departments
have been given m. 425-700 and as per the Office
Memorandum No. Fe5(13)=E.III/87 Gtd. 11.9.87 issued

by the Ministry of Finance, granted the pay scale of
Rs¢ 425-700 notionally from 1.1.73 and actually from
1.9.87 for thos Draftsman who were in the pay scale of
Rse 205-290 prior to 1.1.73 and were later on granted
to B, 330-560 following the recommendation of 3rd Cen-
tral Pay Commission.  The applicants submitted these
representations individually addressed to the Respon-
dent No. 2 and requested for implementation of the 0.M.
dated 11.9.87 but the respondents are still silent

regarding the implementation of the O.M. dated 11.9.87.

6.8 That the applicants beg to state that the

Govt., of India agreed to . evise the s cale of pay of the

4
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Draftsman Gr. I, II, and III of the Central Public
Works Department following an award of Board of

Arbitration as foilows s

- Original Scale Revised Scale
Draftsman - Rs. 425=700 R. 550=750
Grade I : ' !
Draftsman Rs. 330-560  B. 425-700
Grade II ‘
Draftsman . R, 260-430 - RS, 330-560
Grade III : -

This benefit of revision of pay scale was given
notionally with effect from 13.5.82 and actual

benefit being allowed with effect from 1.11.83. The
staff side in the'National_Council of Joint Censulta-'
tive Machinery requestéd for pay parity and similar
benefit which was granted to the CPWD Draftsman for
extensioe of the same to the Draftsman of other Central
Offices, and on the ‘basis of‘that request Govt. set

up a committee of Natlonal Counc1l (Joint Consultative

Machinery) to consider the request of the staff side

- and finally agreed and recommended to extend the

s;mllar benefit of revised_pay scale to the Draftsman
Gr. I, II, and III under all Govt. of India Offices
vide Office Memorandum No. Fo5(59)-E.III/82 dated
113.3.84 issued by the Mihistry of Finance, Govt. of
India, Department of Expehditure'and granted the
.beneflt notlonally with effect from 13.5.82 and actually

+

benefit was allowed with effect from 1.11,83,
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However,\this benefit is extended only to
the Draftsmen in other Central Govt. Offices provided
their recruitment qﬁalification are similar to those
prescribed in the case of Draftsman in C.P.W.D,
Therefofe the benefit of Office Memorandum dated

13.3.84 was not extended to the present applicants.

A copy of the Office Memorandum dated 13.3.84

- ) * .
is annexed as Annexure-=3,

6.9, That after the issuance of the Office
Remorandum dated 13.3.84 Draftsman working in many
Central Govt. Oféices were excluded from the benefit
of the Offlce Memorandum dated 13.3. 84 Therefore staff
| side of the National Council (Joint Consultative
Machinery)‘further requested: the Government of India
to extend-the beﬁefit of revised pay scale w@ich was
extended through Office Memorandum dated %%y38s% 13.3.84 ‘
'by the Ministry of_Finance to all the Draftsmen working

'in other Central Govt. Offices irrespective of their

recruitment qualification and also demanded to extend

the beneflt with retrospective effect notlonally from

~ t
13 5.82 and actually from 1. 11 83.

é

-~ The Govt. of India vide Office Memorandum No.
13(1)-1C/91 4td. 19.10.94 issued by the Govt. of Indis

Ministry of Finance,Deptt. of Expenditure whereby Govt,

of India extended the benefit of reviseqd Pay scale

which was initially granted through Office Memorandum
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dated 13.3.84 to all the Draftsmen Grade I, II and

111 aﬁd in ali Govt. of Iﬁdia Offices irrespedtivé of
their rectuitment quélificétion. The relévant portion
of the Office Memorandum dfated 19.10.94 is reporduced

below

"2, The President is now pieased to decide
‘that tﬁe Draughtsmen, G:ade I,1I and III in
‘OfficéS/departments of the Government of India

ofher'than in CPWD may also be placed in ihe

.séales of pay mentioned above subject to the

following ¢

d, . Minimum period of service for. 7 years
| placement from.the post.Carrying
scale of 975-1540 to ks 1200-2040
(pre-revisédf$. 260-430 to
‘ | RBs, 330-560). o
b.  Minimum periéd of service for 5 years
‘placement, £rom tﬁe‘post carrying
* scale of . 1200-2040 to &s. 1400~
23C0(pre;re§ised &. 336-560,to
s 425270000

IR L
, ¢. Minimum period of service for 4 years
| piacement from thé post carrying
| écale of Rs. 1400-2300 to‘m. 1600~
2660 (pre-revised k. 425-700 to
Bs. 550-750). - o

R BRI |



3. Once the Draughtsmen are placed in the
regular scales, further promot;ons could

be made against avallable vacancies in

-

higher grade and in accordance with the

4

normal ellglbillty criteria laid down in
the recrultment rules.
4, The benefit:of this revision of scales

of pay would be given with effect from 13.5.%288

’1982 notlonally and actually fFrom 1.1.1983%.

B f . i LY

~

The above scheme and revision of pay scale laid down
in para 2 of the Office Memorandum dated 19.10.94
formulated to place the worklng Draftsmen of other |
Central Govt., Offices other than the Draftsmen working
in C.P;W.D:'wlth~the intehtion to replace them in a
'better pay|SCale and bercer sérvlce condition like
the Draftsman of C.P.W:D. Therefore condition of
particular working perlodais alsollaid down in
;paragraph 2 of the said O.M. to replace the Draftsman
in higher pay scale on expiry of prescribed working
perlod such as 7 years, 5 years and 4 years respec=
tively in the respective grade., After publication of
this O.M. dated 19.10.94 the Govt. of India, Ministry
of Science & Technology, Deptt of Science and Techno-
logy vide their letter No. 1-12/93 Cdn dtd. 11.11.94

issued the same addressing the Surveyor General of .

IndiaVHathibarkala Estate, Dehradun wherein it is



stated the the O.M. 19.10.94 is forwarded on the
subject‘of revision of pay scales of Draftsmen of
Grade I,II, and III in all Govt. of India Offices

gn tne'bésis of the aw§rd~of the Board of Arbitration
in the case of C.P,W.D. for inférmation, guidance

and necessary action. But surprisingly the Surveyor
Geherallaf India did notjtake any action as regafd
implementation of 0.M. dated 11.9.87 and also dated
i9.10.94.’As such the present applicants are being
deprived of their legitimate qlaim for pay parity
with the Draftsmen working in other Central Govt.
Offices, the non-impleménfation of the O.M. dated .
11.9.87 as well as 19.10.94 resulted in discrimination
and the aétion of the.respondents are violative of

Article 14 and 16 of the Constitution of India.

A copy of the O0.M. dated 19.,10.94 and letter

dated‘11.11.94 are enclosed as'Annexure 4 & 5

‘respectively.

&% ¥ :
6.10 That the Draftsmen working in the Survey of

‘India are entrusted with very high standard of

drawing works, and cbmpilatioh of Maps and cartography
' scribing and they are required to carry out topogra-
phical drawing on various skiils covering the whole:

country. The topographical maps, topographical

thematic maps, guide maps, tourist maps, state maps,

N
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three..dimensional plastic relief maps and other
.‘preject maps are generally prepared by the Draftsmen
of Survey of India. These maps are important and
useful for defence and ail other Ministries State
Govt. as well as for educational purposes and for
map users/readers in general. All the above maps
are prepared by the fair drawing or cartographic
scribing techniquese. Thelfair RXFAIRYXVX Mapping in
both the methods used are ﬁeinly carried out by the
Draftsmen in the Deptt. after after eempletion of
the field work. The fair mapping is allotted to
the Circle drawzng offices of the Deptt. hence right
from the compilation, drawmng to flnal proof stage
of any hap, the main job of preparing orlginals for
prinfing andpublishing is carried out by the Draftsmen
of Survey of India. The map under preparation is to
iunc?ergo the followin yarious stages in the hands
- of the Draftsmen. -
1, Projection
2.I Plotting of Control points
3. Compilation (where necessary)

4, Mosaicing

5. Drawing/Cartographic scrlblng/plastlc
relief mapping

6o Drafting of technical correspondance with
the local Governments, the.Deputy Director
General of Military Survey {G.S.G.S)
Ministry of Defence and Ministry of Exter-
nal Affairs and other indentors.
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8.

9

10,

12,

11,

" agencies.

" cally.
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Préparation of History Sheets and
Publication Instructions.

Examination of Preliminary proofs and
preparation of ancillary originals etc.
(i.e. Grid, Colour separation Guides,
Shade Originals etc.etc.).

Examination/preﬁaration of Final P.O.

Ps; ascertaining the correctness of the

| External/International Boundaries and the

Coast line with the available records and
Circulars etc. )

Prepafation of Area Statement, and
submission of area figures of Indiaﬂ
States/Union'territories for each Census
of India. |

Scrutiny of all such maps containing
External/International Boundaries and

" coast line published by the private

Pl

Besides the above a Draughtsman has to

‘prepare the Publications used in the
‘Department including all charts, Indexes,

Hand Books etc.

‘A Draughtsman has to Have a very high

standard of technical knowledge also of
printing ‘& publishing of all kinds of

‘maps and basic knowledge of field work.

This is being confirmed by the Circle

" Offices by mean of Trade Tests periodi-

'



14, A Draughtsman has to prepare and supply
data for gazetteers published by the
Govt. of India.

At the time of recruitment the bas1c quali=-
fication for a Draughtsman is Intermediate with
Mathematics. After recruitment the Draughtsman are.

subjected to a two years of a very high regular.'

standard course of training at Survey Training
Institute, Survey of India, Hyderabad encompassing
all the duties required of a Draughtsman enumerated

'above. They are practically trained in the use of
. » ] Y
all the instruments required of a Draughtsman. The
v 1

‘ scribing instruments used by the Draughtsman are

[}

SOphisticated. Its blades/needless are to be prepared
1

'by Draughtsman concerned according to line weights.

L

'For “this, spec1fied training is being given at
. t ' * 4 R
Survey Training Institute, Hyderabad. Draughtsman not

+

'70nly £ rom other_departments of our States & Central
Govte are bniyxfremxxxnxmnigrﬁxumxnxhnxxﬁxpaxxxenxg
.nﬁx sent forltraining/courses to'Survey Training

Institute, Survey of India, Hyderabad but also from

abrOad, e.g. Sri Lanka, Nepal, Bhutan,Africa and

Iran etd.

For systematic processing of the job mentioned
in paragraphs 1 to 13' above, the draughtsmen of the

following grades are eﬁployed :



1.

3.

4.
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I

Draughtsman (Cartogfaphic) Grade IV
(After completion of the training) of
two years and after passing the preséribed

testse

Draughtsman Grade III (After complétion
of 3 years byltrade test & subject to
qualify). A ’
Draughtsman Grade II (after completion of
two years by trade test and subject to

qualify) ‘

Draughtsman,(Cartographic)*Division I

(By D.P,C. on vacant posts).The only
promotion'oné gets after 30~33 years 6f
service, Trade Tesgts are not promotion
asiper Govt,.. of India's letter No. F. No;
10 (1)/E-I11/8¢ Govt. of India, Ministry

of Finance,Deptt. of Expenditure, New

. Delhi dated 13th September 1991 in para
2 (C)o | 4

~

It is, further to say that the draughtsmen of

Survey -of India emploYed in various kinds of map making,

in which fair drawing/cartographic scribing requires é

high class of accuracy, consistency, uniformity and

achieving the highest standard 6f‘precision mapping”;.
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Therefore it appears that the Draftsmen

of Survef of India, the present applicants not only

- performing the similar nature of work like Draftsmen

of CPWD of the corresponding grade rather discharging

the very high standard of drawing work which oannot

be equated with the Draftsmen of any other department

of the‘Central‘Govt. offices. Therefore the Present

applicants deserves rather a higher pay scale than

‘the other Central Govt. offices Draftsmen working in

the corresponding grades. But unfortﬁnately the present
applicants has been deprived of the revised scale of

pay which was granted to the DPWD Draftsmen long back

'following the award of Board of Arbitration. The

non-extens1on of revmsed pay scale to the present
applicant has v;olated the prlnc1ples laid down in

Article 14 and 16 of the Constitution of India,

6,11 ‘That the present applicants declare'that they'

are performing similar nature of work which are being

performed by the Draftsmen Gr., II in the CPWD.Therefore.
they are also entitled the beneflt of revised pay

scale granted under O.M. dated 19.10.94 issued by the
Ministry of Finance, éovf. of India,lbepartment of

Expenditure, o .-

6412 That the Survey of India is the National Survey
and Mapping Organisation of our country under the

Ministry of Science and Technology and is the oidest
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' Scientific Department of the Govt. of India. It

"was set uplin the year 1767. This is the only

Organisation for preparing the maps of land surveys

PR TR,

of India and abroad. Therefore the present applicants

: who'are working as Draftsmen Gr. II should not be

deprived from the benefit of extension of revised
pay scales which was granged to other similarly
situated Draftsmen working in other Central Govt.

Qffices.

6.13 'That the applicants beg to staté that

O.M. dated 19.10.94 issued by the Govt., of India,
Ministry of Finance dufing the pendency of their
répresenﬁaﬁions which were,addreésed to the Surveyor
General, Survey of Ihdia, Dehradun. Therefore the
applicants prays that the 0.M. which was issued by
the Ministfy.qf Finance, Govt. 6f In§1a=vide their
letter dated 11.9.87 should be implemented first and
after impmementation‘of the O.M. dated 11.9.87 the
preseﬁt applicants should be fitted with the scheme

of reviséd pay scale exténded vide O.M. dt. 19.10.94

issued by the Ministry of Finance,. Govt. of India

to provide the better service career. If only O.M.
dtd. 11.9.87 is implemented in the case of the
presenﬁlaﬁplicantslin that event the applicants
would}be depriyved of better future prospects which
was gFanfed/extended by Ehe’O.M. dtde 19.10.94 of

the CGovt. of India for further advancement_in the
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service career of Draftsman Gr. II, therefore O.M.
{ dated 19 10.94 should also be implemented in respect

of the present appllcants progressively immediately

. | after 1mplementation of the O.M. dated 11.9. 87.

64,14 That the, case of(the present applicants is

:I:éovered by the judgement.of the Hon'ble Supreme

. " “Court delivered in the case of P. Sabita and Ors.

l Vs; Union'of India é Ors. in Civil Appeal No. 3121/81.

Similar case also deciaed by the Hon'ble CAT, Calcutta
Bench in the case of 0.A.. No. 458/86 (Sunil Kumar
Bhowmick Vs. Union of Indla & Ors) whereby the
Hon'ble Trlbunal was dlrected to extend the benefit
0f 0.M. dtd. 13.3.84 issued by the Ministry of
Finance to the Draftsman Gr. 1,11, and III of the

Director General, Supply & Disposal, Govt. of India.

.o oy oL the juadgement <. vaL“uteu Rench

iy 2nclosed as Annexaremba

6415 That the applicants beg to state that in
Survey of Iﬂdia the pay scale of the different grade

of Draftsmen are as follows 3

Pay Scale ' Revised Pay Scale
Gr. IV fs. 260-430 k. 975-1540
Gr. IIT R 330-480 'Rs. 1200-1800
Gr. II . 425-600 | Rs. 1350-2200
Bivn.I R 425~ F50 7 Re.1400-2600
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From the above, pay‘scalef'it appéars that the

hGr. TII Draftsmen of Survey of India are placed in
the‘scale of Rs. 425-600 whereas in all other Central
Govt. Deptts. including C.P.W.D. Gr. II Draftsmen
are placed in the scale of Rs. 425-700. This is highly
discriminatory ana~the same is violative of Article

14 and 16 of the Constitution of India.

1

6.15 - ' :¢hat by the Office Memorandum dated 19410494
issued by the Govt. of ind@é, Ministry of Finance,
Department of Expenditure to provide a better, umixes

~ uniform future prospect to all the Draftsmen Grade

I,II and III of all Central Govt. Offices irrespective

of their recruitmerits gualification. ‘herefore, in

the O.M. dated 19,10.94, the eligibility criteria,
1aid down forvreplacemént in higher revised pay scale,
has prescribed pefiod of working experience in a
particular grade. Thérefore there is a poséibility
under 0.M. dated 19.10.94. fpr a particular grade of
Draftsmen say for example Draftsmen workiné in the
scale of B. 260~430 would attain eligibility after
working 7 yéars for repiacement in the.higher revised
scale of B, 330-560 similarly Draftsmen working under
| the scale of R, 330-560, would attain eligibility
after se;ving 5 years in the scale of Rse 330-560

for replacement in the scale of Rs. 425«700, and

\agéiﬁ Draftsmqn'who are working in the scale of

RBs. 425-700 would attain eligibility for revised
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hlgher pay scale of Bs, 550-750. It should be
noted that this scheme of revised pay scale has
been granted by the Government to provide better
future nrospect to the Draftsmen worklng in all
Govt. of India Offices. Therefore the present
appllcants are also entitled to the benefit of
rev1sed pay scale granted under O.M. dt. 19. 10 94
progressively after implementation of O.M. dtd.

11.9.87.

6416 That if the O.M. dated 11.9.87 is
implemented in tﬁat event there would not be any
scope ef'furthe; advancement in the serviee career
of‘the Gr.II Draftsmen working in the Survey of
India, as already pointed out earlier, that the

next promotion/upgradation in the cadre of Division

I Draftsmen in the scale of Rs, 1400-2600 scope is

t

very limited as the same is being done on the basis

7

of All India combined seniority basiss Therefore

hardly there is any chance or possibility for

Grade II Draftsmen to avail further promotion in
i .
the cadre of Draftsmen Division I most of the

Draftsmen Grade II used to be retired.as Draftsmen

Gr. II from the service.
} | ’ t

But the O.M. dated 19.10.94 has taken

.care of for further advancement in service career of

Draftsmen Gr. II. Therefore implementation of the

0.M. dated 19.10;94 is essential in respect of the



Draftsmen Gr.II of.Survey of India, for further
advancement of sefvice career of the present
aéplieants. Be it steted.that if the O.M. dt. 11.9.87
would have been implemented in tinie in that event the
Present applicants would have readily fitted in the

bresent scheme of revised pay scale issued under

’ OOMQ dated 190 10.94. - r's

‘ &
However, the present applicants urged that

/ the O.M. dated 11,9.87 be 1mp1ementd, firstly,
thereafter, the Q.M. now 1ssued by the Ministry of
Finance under letter dated 19410.94 be implemented

pProgressively without retrospective effect for

further advancement of the service career of present
" applicants or the Hon'ble Tribunal may be pleased to

pPass any other order/orders, under the facts and

cxrcumstances of the present casg Q,Ggq as ~
‘X OompA- ou1 é\mu-acm G - .
6.17 That this appllcatlon is made bonafide and
=
for the cause of Justlce.

7. Reliefs prayed for :

Under the facts and clrcumstances stated

above, the applicants bprays for the following reliefs :

"1l That the respondents be directed to implement

. the Office Memorandum No, F.No. 5(13)-E.111/87

- - dated 11.9.87 in respect of the present

applicants, placing the applicants“in the pay;
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scale of m. 425-700 notionally with effect

from 1. 1 1973 and actually £rom 1.9.1987.

4+

1

'That the respondents be directed to replace

the applicants in the revised scale of pay

under O.M. Issued dated 19.10.94 in terms of

the conditions laid down therein, after,

implementation of'o M. dated 11 9,87 issued

.'by the Govt. .of India, Ministry of Finance,

for further career Advancement of the present

aﬁplioants.

4]

That the respondents be directed to pay

arrear, monetary benefit only in- terms of

Office Memorandum No.F.5(13)-E.III/87

dt. 11.9 87 issued by the Govte. of India

- i

- with effect from 1.1.73 notionally and

actually from 11.90 9. 97.

‘" Il

.To pass any other suitable order/orders

regarding replacement of the applicants in

the higher revised pay scale in ‘terms of

0.M. dated 11.9.87 and O.M, dt. 19.10.94

N

issued by the Government of India, Ministry

of Finanee, Deptt. of Expenditure,,New Delhie
. Cost of the casee.

' The above reliefs prays on the following

amongst other : _ A .
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1t

For that the applicants are similarly

placed Draftsmen, Gr. II like other Gr. II
Draftsmen of CPWD, DGSD,MES and also like
other Draftsmen working in other Central

[ . PR} [ IR 1 ’

Govt. Deptt$ entrusted with similar nature

of works rather draftsmen of‘Survey.éf India

are performing high standard of Drawing works ,

then the Draftsmen of any other Central Govt.

Deptt.

~ For that the present applicants were

similarly placed like Draftsmen of Ordnance
Factories Orgéniéation and the applicants -

were in_the pay scale of Rs. 205-280, .

For that denial of the benefits explained and

prayed amounts to diseriﬁination and is
At

violative of Articles 14 and 16 of the

Constitution of the India.-

Particulars of the I.P.0O.

I¢PeOe¢ NOo B : : H WSSZS‘

G.P,O., Guwahati -

o

Igsued from

Payéble at G.PQO., Guwahati

Date ' R ,‘5 .N'% 95 |

List of Enclosures

As per Index

\ .
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(

working as
I, Sri Tulsiram Sharma,/Draftsman Gr. II, Survey

of India, North Eastern Circle, Shillong do hereby
solemnly affirm and declafe'that the statements

made in this applicatiBn are true to my knowledge
and'belief éhd am competent to sign this verification
on behalf of all the applicants in this applibation.
I have not suppreSséa anf material fact and I sign

this verification on this €he ° ' day of July, 1995

at Guwahati.

‘

( Tuts1 khm SARMA)
SIGNATURE

.
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ANNEXUR@ -1

Fo. Noe. 5(13)=E.II1/87 N

Government of India ,
Ministry of Finance
Department of Hxpenditute

New Delhi, the 11th Sept.19€7

OFFICE MEMORANDUM

I 3

: . ’
Subject :- Recommendation of the Third Central Pay

-Commission - Pay Scale of Draughtsmen-
Revision of. :

The undersigned is directed to state that the
Government had accepted the recommendation of the
Third Central Pay Commission contained in para 81(iii)
of Chapter 14 of its Report relating to replacement
scales of ks, 330-560 and BRs, 425-700 to be prescribed
in the given ratio to the . Draughtsmen in the pre-revisea
scale of Rs, 205-230. '

2, The above decision was challenged by a section of
employees of the Ordnance Factories Organisation,
Ministry of Defence, in the Supreme Court of India. The
Hon'ble Court in its judgement delivered on Ist May,
1985, in the Civil Appeal No. 3121 of 1981 P. Savita
and Others versus Union of India - gccepted the appeal
and allowed the replacement scale of ks, 425-700 to those
Draughtsmen also who had previously been given the scale
of ks, 330-560 on the basis of the above recommendation
of the Pay Commission. Action has been taken separately
to implement the judgement of the Hon'ble Court.

3. The question of extension of the benefit of the
judgement of the Supreme Court to the similarly placed
Draughtsmen in other Ministries/Departments of the Governe
ment of India has been under consideration of the Govern-
ment. President is now pleased to decide that the Draught-
smen as were in the pay scale of R, 330-560 based on the
recommendations of the Third Central Pay Commission as
peferred to in para 1 above, may be given the scale of

RBse 425-700 notionally from 1.1¢1973 and actually from
1.9.1987, . : o . '

S&/- B KUMAR ,
UNDER SECTETARY TO THE GOVT. OF INDIA
To ' :

All Ministries/Departments etc.
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Copy tos— 1. The Chalrman, Class I Civilian Officers
. Assoclatione
2+ The General Secrcotary, Class Il.
3. The General Secrotary, Surveyors
:if ' Associatione A :
4., The Seccratary General, Clasg IIIX
Service Assoclation.,’ .
5, The Sccretary General, Ministerial Steil
Associatione -
6. .The Geoneral Sacretary, Survey of India.
Karamchari Class IV Unione

il
/)’\A L"\.f\""\" C -
( K.G. BEHL ) LT.COL.,

ASSISTANT SURVEYOR GENERAL,
for SURVEYOR -GENERAL OF INDIA.

Copy to:- Guard File.

2k/ T 'PHONE$ 27051/35. ..
. . e ""’i
PAPER FCRWARDED | fo \
(1) O.M.No. 7(21)~E.ITI/87 dt.17.8,1987 and (1i) 0.M.

Ho. F.5(13)~E.III/87 dt.11,9.1987 frém Ministry of Finance

(Depapgment of Eypenditurc) both (receivod under DST' s
_ No,-1-9/87-Cdn dt.17.9,1987 and dated 19,10,1987) s
\ i .

.,'}’./

/ i\ . 9." .M.:.I.]_OJ _F/__(__Z__)_',-_E_I‘__I@j - Lt.:.]- :7." 8 . .1..9.8 '7._"

- - Pl '

ALubjots= Central Civil Surviccé(Revised Pay)lgulcs,1986—

grent of increm:nt in the rovised scales to

versons drawinds pay at the maiximum of the pre-

revig d scales Of PaAVe __
H i

PruoliaPOU iy )

~ho undersigned 1s dir:cted to refer to third and
Fourth proviso to Pule B of the Central Civil Scrvices (Revise
Pay) Rulcs,1986, which read is follows s~

"Provided also that in the casc of persons who had hooer
draving maximum of the cy¥lsting scale for more than a
year as on the lst day of January, 1986 next increment

in tha revisced scale shall be allowed on the 1st day .7
January, 1986}

Provided ,also that in the case of Government scrvant.

who were ln receipt of an adhoc increment on thelir
stagnating for mor: than two years at the maximum-of
existing scale of pay as on thc lst day of January, X a¢
onc more increment in the rcviscd scale_shall be LW 1’
to them on the lst d-y of January,1986,fin additicn'tn .
the increment already allowed under the preceding 3:01W§5l

e ¢ 00

A
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ANNEXURE=2

The Chairman, Class I Civilian Officers Association.

Copy to ¢

.1.

2. The General Secretéry,
3. ?he Generai Secretary,
4, Thé Secretary General,
5. The Secretary General,
6.

The General Secretary,
Class IV Union.

Copy to := Guard File.

* (1)

FClass II. .

Surveyors Association.

Class III Service Association.
Mihisterial Staff Association.

Survéy of India, Karamchari

A

-

Sd/- K.GQBBHL' LT. COL.

ASSISTANT SURVEYOR GENERAL :
for SURVEYOR GENERAL OF INDIA

-~

3

Phone s 27051/35
. ]

PAPER FORWARDED -

OeM. NO. 7(21)=E.III/E7 dt. 17.8.1987 and (ii) O.M.

. No. F 5(13)-B.III/87 dt. 11.9.87 from Ministry of Finanee
(Department of -Expenditure) both (received under DST's.

f NO.

(1)

v ¥ .

LI S |

1-9/87~Cdn dt. 17.9.87 ‘and dated 19. 10.1987).
o M. No. 7(21)-E III/87 dt. 17 £.87

. +

Subject :- Central Civil Services (RevisedPay) Rules, 1986~
grant of increment in thée revised socales to
persons drawing pay at the maximum of the pre-

. revised scales of pay.

b |

The undersigned is directed to refer to third and

Fourth proviSo to Rule 8 of the Central Civil Services

(Rev1sed Pay) Rules, 1986, whlch read as follows :

1

"Prov1ded also that in the case of persons who had
been drawing maximum of the existing scale for more
than a year as on the Ist day of Januafy, 1986 next
increment in the revised scale shall be allowed on the
Ist day of January, 1986;



3¢

 .Provided also that in the case of Government servants
who'were in réceipt of an adhoc increment on their -
stagnating for more than two years at the maximim of
existing scale of pay as on the Ist day of January
1986 one more increment in the revised scale shall be
allowed to . them on the Est day of January, 1986, in
addition to the 1ncrement already allowed under the
preceding provzso" t

A queStion~Whé£her in cases where Government_éeréants
s;agnate in'the p;e-revised.scale of pay exactly for one/
‘two years as on 1,1.86, additibnal increment(s) can be
granted 6n-1.1.1986 under the aforesaia proviso to Rule &
of the CCs(RP) Ruleé, 1986 has been under consideration of
the Government of India. Thé'President’is now pl;ésed to
decide that in such casgs‘w@e;e'a Government servant had

- A stagnated exactly.for.er/£WO years at_the ﬁaximum of the
pre-revised scale of pay as on 1. i 1986, he shall be
granted additional 1ncrement(s) on 1.1.86 under the Thlrd/
Fourth proviso to Rule & of the CCS(RP) Rules, 1986. Action

+ to amend the CCS(RP) Rules, 1986 is being taken separately. |

3 L 3 - -
(ii) Q.M. No, F. 5(13).E.III/87 dt. 11.9,87.

- SubJect i= Recommendation of the Third Central Pay .
Commlssion-Pay Scale- of Draftsmen - Revision of.

The undersigned id directed to. state that the Governe-
ment had acCepééd the recommendation of the Third Central
Pay Commission contained in para €1 (iii) of Chapter 14 of
its Repoft rglaﬁing to replacement ébale of Rs, 330=560
and Rs, 425-700 to be prescribed in the given ration to the

Draftsmen in the pre-revised scale of Rs. 205-280.

A L -
w’/’@vg;« -
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'2. The above decision was challenged by a section of
employees of the Ordnance Factories Organlsatlon, Ministry
of Defence, in the Supremeﬁ Court of India. The Hon'ble
Court; in lts Jjudgement delivered on Ist May, 1985, in
the Civil Appeal No. 3121 of 1981 P. savita and Others
versus Union of India- accepted the Appeal and allowed
the replacement scale of =&s, 425-700 to those Draftsmen
also who had prev1ously been given the scale of Rs. 330-560
’ on the basis of the above recommendation of the Pay
Commission. Action has been taken separately to 1mplement
the judgement of the Hon'ble Court. |
3. The qaestion of extension of the beneflt of the
Judgement 0of the Supreme Court to the simllarly placed
Draftsmen in otherfMlnistrles/Departments of the Government
of India has been underfconsideration of the Government.
Pres1dent is now pleased to dec1de that the Draftsmen as
were in the’ pay scale of M. 205-280 prior to l.1. 1973 and
were placed in the scale of B.330-560 based on the recomm-
enaations of the Thlrd Central Pay Commlsslon as referred

- to in para 1 above may be given the scale of R, 425-700

notlonally from 1¢1.1973 ana actually from 1,9,1987,
4/ 3. ‘In so &ar as persons serv1ng in the Indian

Audit and Accounts Department are concerned, these-orders’
issue after consultation thh the Comptroller and Ruditor

General of Inala.

g@
.3&?” )
R
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ANNEXURE=3

No. F.6 (59)-E.III/82

GOVERNMENT OF INDIA
MINISTRY OF FINANCE -~ Néw Delhi the 13th March

s
(Department of Expenditure) &

g OFFICE MEMORANDUM

-

Subject :~ Revision of Pay Scale of Draftsmen III,II
: and I in all Government of India Offices’
on the basis. of the Award of Board of Arbitration
in the case of Central Public Works Department.

- The undersigned is directed to state that a
committee of the National Council (Joint Consultative
Machinery) was set up to consider to the request of the
staff side that following revised scales of pay allowd to
the Draughtsmen Grade I, II and III working in Central
PubrIE“WgER§~Bé§5EEhent on the basis of. the Award of board
of Arbitration may to extend to Draughtsman Grade III,II,
I in all Government of India offices .:=

, ' _ ' ORIGINAL REVISED SCALES ON

SCALES ¢HE BASIS OF AWARD N
. - ’ A
Draughtsman Grade I Rse 425-700 Rse 550-~750 !
Draughtsman Grade II &, 330-560 Rse 425=700
. . . - ’.l"—?—_——_—
Draughtsman ®rade III 'R, 260=~430 " "Rse 330-560
2, The President is now pleased to decide that the

scales of pay of Draughtsman Grade III, II and I in offices/
Department of the Government of -India, other than the
Central Public Works Department, may be revised as -above
provided their recruitment qualification are similar to thos

.. those prescrib&d in the case of Draughtsman in Central

. “Public Works Department. Those who &0 not FUlFfil €hHE above

. ‘quarification will continue in- the Pre~revised scales. The
benefit of this revision of pay of scale should be given
notionally with effect from 13,05.82, and the actual benefit
being allowed -w.e.f. 01,11.83,——

3. ' Hindi version will follow.:

-~

Sd/~- Illegible

. To Dy. Secy. to the Gové. of India
All Ministries/Departments .of the Govt. of India(as per
standard list with - . .copies).

9/‘\0)

R .



351
_ - ANNEXURE - 4

No. 13(1)-IC/91

Government of India
Ministry of Finanace
Department of Expenditure

New Delhi the 19th Oct.1994

OFFICE MEMORANDUM

Subject : Revision of pay scales of Draughtsmen Grade I,
II and III in all Government of India Oifices
on the basis of the Award of Board of Arbitra=
tion in the case of Central Bublic Works
Department. .

4

\

The undersigned is dlrected to refer to this
Department's O.M. No. F(59)-E.III/82 dated 13.3.384
on the subject mentioned above and to say that a
Committee of the National Council (JCM) was set up to

" consider the request of the Staff Side that the following

scales of pay allowed to ‘the Draughtsmen Grade I, II and
III working in CPWD on the basis of the Qward of Board of
Arbitration may be extended to Draughtsmen Grade I,II &
JII irrespective of their recruitment qualiflcation, in -
all Government of India Offices. .

Original Revised scale on
Scale(Rs,) £  the basis of the
_ o N Award .
Draughtsmen<G:ade I 425-700 - 550-750
‘Draughtsmen Grade II - 330-560 - 425~700
Draughtsmen Grade III . 260-430 : 330-560
2. @he President is now pleased to decide that the

Draughtsmen Grade I, II and III in offices/departments of
the Government of India Other than in CPWD mmy also be
placed in the scales of pay mentioned above subject to
the following : ~ :

(a) Minimum perdod of service for placement 7 years
from the post carrying scale of Rse¢ 975«
- 1540 to Rs. 1200-2040(pre-revised scale
Rs. 280 to 430 to R, 330~560).
(b) Minimum period of service for placement 5 years
from the post carrying scale of Rs.1200-~
2040 to Rs. 1400-2300)prevévised Rs.330~
560 tp Rss 425=700).
|

(c) Minimum period of service for placement 4 years
from the post carrying scale of R, 1400-

2300 to Rs. 1600-2660 (Pre-rev1sed m.425-

700 to &, 550-750).



ANNEXURE - 4 .

3.. Once the Draughtsmen are placed in the regular
. 8cales, further promotions would be made against avail-
awle vacancies in higher grade and in accordance with
the normal eligibility criteria laid down in the

" recruitment rules.

4, The benefit of this rev1sion of scales of pay

1 {|scale be given with effect from 13.5,82 notionally and
actually from«1,11.83. 1 :

Sd/~- SHYAM SUNDER '
Under Sewtreaty to the Government of India

-To .
All Mlnistries/Departments of the Government

of India(As per standard list with usual number of
spare copies).

“@WWX | o
e
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ANNEXURE=5

INDIA

MINISTRY OF SIENCE & TECHNOLOGY

Department of Sci

ence & Technology

Technology Bhawan, New Delhi.v

No. 1-12/93-Cdn

- To

1. Surveyor General o
S.0.I. .
Block~8, Hathibark
Dehradun (UP)~-24800

2.  The Director Gener

' IOM.DQ[ LOdhi Road'
New Delhi-119003J
3. The Directo:.

-NATMO

MSO Bldg., DF Bloc
7th Floor, Salt La
- Calcutta-700064

E

Subject :~ Revision of pa
IL,II and III i

- Offices on the

of Arbitration

Works Departme

Sir,

. I am directed to it
Ministry of Finance (Deptt
13(1)~IC/91 dated the 19t
subject for information,

‘Bate 11th November, 94

f India

alé”Estate
1.

al of Meteorology

k
ke

Yy scales of Draughtsmen Grade
n all Government of India
basis of the Award of Board
in- the case of Central Public
nt. . :

orward herewith a copy of .
+ Of Expenditure)'s OmM. No.
h October, 94 on; the above
guidance and necessary action.

—

Yours faithfully,

88/« KAMAL PRAKASH
Section Officer
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To

The Surveyor General
Survey of India
DEHRADUN 240 001

(Through : Proper Channel)

ANNEXURE -'C

Sub: REVISION OF PAY SCALES.

Sir,

With reference to O.M. No. 5(13X-E.I11/87 dated

11.9.87 from Ministry of Flnance (Deptt. of Expendxture)
received under S.G.'s No. E,2-45276/1904-P&C/IV dated
13.11.87 it is requested that;es'per the recommendations-
of Second Central Pay Commissions the pay scale of D/Man
Dde. I was 205-280. This pay scale as per the recommen-
dations of Third Central Pay Commission was initially
given as 330-560 and keeping in view of the appeal of

- Xkhx the employees working as Draftsman was latter on

granted as 425-600, This still keeps some more disparity
in the maximum because this pay: scale should have been
gkven as 425-700,

2. . As per Finance Ministry's 0.M. quoted above,
Hon'ble Président is now pledsed to decide that the

- Draftsman Gde. II as were in the pay scale of 205-280

prior to ‘1.1.73 may be given the scale of ks, 425-700
notlonally from 1.1.73 and actually from 1. 9.87. Inspite
of S.G.'s letter. quoted above, the decision of revision
of pay scale of Draftsmen by Hon‘ble President of India,
has not been 1mplemented for’ Draftsman Gde. II.

’

3. Slr, in this respect I request that I am working as
Draftsman Gde. II w.e.fe  1-1-19%. Hence, in view of
Ministry of Finance O.M. referred abo e and Honourable
President of India's decision, I may be given the pay scale
of 425-709 notionally from 1.1.73 and actually from 1,9.87

and in Fourt Central Pay Commission be. fixed 1ndent1cal
to this. scale i.e. 1400-2300 and be given all f1nanc1a1
benefits from the’ restrospective dates.

. 4. Further, since the Fifth Central Pay Commission has

been constituted, it is requested to fix this Draftsman
G@d. II pay scale to that, pay scale where, the 1400-2300
is to be upgraded.

- ﬂ% :K A" | .
wf(%ﬁv SR
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ANNEXURE~-

-

An early action is requested, please.

{

Yours faithfully,

S&/=(Tudsiram Sharma)
Place & - ~~ D/Man Gae.

Date 92 3-{1-1986. Shillong



